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FLAT. 3244(N).—F~=T TLHIL, TATALOT (F2eA0) AfAHaw, 1986 (1986 =1 29) #it &=y 3 #Hir
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 6th September, 2019

S.0. 3244(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of
India in the erstwhile Ministry of Environment and Forests, number S.O. 1533(E), dated the 14™ September,
2006, the Central Government hereby makes the following amendments in the notification of the Government
of India in the Ministry of Environment, Forest and Climate Change published in the Gazette of India, Part II,
Section 3, Sub-section (ii), vide number S.O. 3557(E), dated the gh November, 2017, namely:-

2. In the said notification, (i) in the opening paragraph, for the entries against serial number (3.), the
following entries shall be substituted, namely:-

‘3. Special Secretary or Additional Secretary or Joint Secretary, -Member Secretary’’;
Department of Science Technology and Environment,
Government of Punjab

(i1) in the paragraph 5, for the entries against serial number (15.), the following entries shall be
substituted, namely:-
““15.  Additional Director or Joint Director, -Secretary’’.
Directorate of Environment and Climate Change,
Punjab
[F.No. J-11013/43/ 2007- IA.II (D]
ARVIND NAUTIYAL, Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (ii), vide number S.0. 3557(E), dated the 8" November, 2017.
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